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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 508/2019

Applicant - Usha A
C/o Chantharan
Pachayilkonam, Vazhapara
Pacha, Paluvally, Nanniyode
Vs

Respondent(s) ::: State of Kerala

REPORT FILED BY THE JOINT COMMITTEE CONSTITUTED

AS PER _ORDER _DATED _ 05.08.2019 IN ORIGINAL
APPLICATION NO. 508/2019

The Hon’ble National Green Tribunal has registered Original
Application no.508/2019 filed by Smt. Usha A. regarding illegal
quarrying and mining at Vazhappara ,Nanniyode Panchayath,

Thiruvananthapuram, Kerala.

The Hon’ble National Green Tribunal vide order dated 05.08.2019
directed Kerala State Pollution Control Board & District Magistrate
Thiruvananthapuram to look in to the matter and take appropriate action
in accordance with law and furnish factual and action taken report on
illegal quarrying within one month. Subsequent to this order, Member
Secretary of the Board constituted a Committee comprising of District
Collector and Environmental Engineer, District Office,
Thiruvananthapuram to file joint report before Hon’ble NGT. Copy of
above said Order No: PCB/HO/EE4/NGT/O.A.508/2019
Dated:14/08/2019 is submitted and marked as Annexure(l).
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The District Collector vide letter dated:26/08/2019 directed Geologist
from Mining & Geology and Officials from concerned Grama Panchayath

to be present at the spot during joint inspection.

The unit had obtained Environmental Clearance (EC) from DEAC
up to 24.03.2022 for 0.5023 hector of areca at survey no.ll/l at
Kurupuzha Village, Nedumangad Taluk. The Board had renewed
Integrated Consent to Operate (ICO) up to 31.11.2021 with condition to
start quarrying operation after obtaining D& O license under Kerala
Panchayat Raj Act from concerned Local Self Government Institution and
subject to conditions of Clearances issued by Mining & Geology
Department and Explosive Department. Copy of the above said EC &
ICO are submitted and marked as Annexure (II&III). The unit has
applied for renewal of license/permit from Mining & Geology and has
D&O license from Nanniyode Grama Panchayath which is valid up to
31.03.2020. Operation of the quarry without obtaining valid permits is

violation of concerned Rules.

In compliance with the Hon’ble NGT order, a joint inspection has
been conducted by officers from District Collectorate, Mining &
Geology, Nanniyode Grama Panchayat and State Pollution Control Board
on 02.09.2019. During the time of inspection, excavation or blasting were
not seen carried out at site. Therefore ambient monitoring of air and noise
could not be carried out. The complainants alleged illegal operation of the
quarry. Heavy earth movers like Jack hammer and excavator were seen at
the premises of the quarry site. Also tyre mark was visible on the
approach road which indicates the frequent movement of trucks. Prima
facie all these can be treated as indications of continuing quarry activities.
Hence Tahsildar, Nedumangad was instructed to issue stop memo for all
the quarrying activities until they obtain all valid permits and licenses to

operate a quarry. e

-

Scanned by CamScanner



Proper fencing was not done at the quarrying arca. Direction was issued

by the Board to comply with Board’s consent conditions.

All stated above are true to the best of my knowledge, information
and belief,

Dated this the 05" day of September 2019.

| e

Anu S Nair
Ramya G
Deputy Collector Environmental Engineer
(Disaster Management)
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 508/2019

Applicant i Usha A
C/o Chantharan
Pachayilkonam,
Vazhapara
Pacha, Paluvally, Nanniyode

Vs

Respondent(s) it State of Kerala

VERIFICATION

We, Anu S Nair, Deputy Collector (Disaster Management), District
Collectorate, Civil Station Kudappanankkunnu, Thiruvananthapuram and
Ramya G, Environmental Engineer, Kerala State Pollution Control Board,
District Office, Thiruvananthapuram, do hereby verify on this the 5" day
of September 2019, that all what is stated above are true and correct to the

best of our knowledge information and belief.

’\f) @%ﬁ/

" Anu S Nair
Ramya G

Deputy Collector Environmental Engineer

(Disaster Management)
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“ PROCEELDINGS
Subi- O.ANQ. 308/2019 Before the Hon'ble National Green ‘Tribunal regarding
illegal  guarrying  and  mining  at Vazhappara. Nanniyodc Panchayath.

Thiruvanananthapuram- Constitution of Committee - Sanctioned — orders issucd.

PCB/HO/EEYNGT/O.A.508/2019 Dated: 14 /082019
Read: 1. Order dated 05/08/2019 in O.ANO. 508/2019 of the Hon'ble National
Green Tribunal (Copy enclosed)
2. F-mail dated 08/08/2019 from Consultant Judicial NG'T
. ORDER
The Hon'ble National*Green Tribunal has registered Original Application

No.- 508/2019 rewarding illegal quarrving and mining at Vazhappara, Nanniyode
Panchavath, Thiruvanananthapuram.

The tlon'ble National Green Tribunal vide reference (1) ordered the Kerala
State Pollution Control Board and District Magistrate, Thiruvanthapuram to look
into the matter and take appropriase action in accordance with law and furnish of

factuai and action taken report within onc month by ¢-mail at judicial-nglgov.in.

As per the order issued of the Hon"ble NG, committee is hereby constituted.
1. The Distriet Collector,
Collectorate,
Thiruvananthapuram

2. The Environmental Engineer, District Offiee,
Thiruvananthapuram

The Kerala State Pollution Control Board  will be the Nodal agency for co-
ordination and compliance. The committee shall file a joint report as per the order
of the Ton'ble National Green Tribunal within one month by email in compliance

ol the order read above, -

Sdr-
MEMBER SECRETARY
[o

A Committee Members

FORWARDED/ BY ORDER
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ANNEXCIRE —1

WIMislas agmnewiamaaqpod Moaldes mpmqQnaqs epemanlgl
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General Instructions.

1. The area shall be fenced off with barbed wires to @ minimum height of 4 feet around,
before starting of mining. All the boundary indicators (boards, storces, markings etc)
shall be protected at all times and shall be conspicuous.

Rainwater  harvesting  technique  shall be adopted to  reduce  groundwater

consumption in the arca and the surplus water of rainwater harvesting should be

connected to a nearby stream.

3. Evergreen type of plants like nelli, kattadi, tamarind, bamboo clc should be grown
for a width of 10 meter to control dust and sound emission from the quarry.

4. Suitable avenue trees should be planted along cither side of the tarred road and open
parking arcas, if any, including of approach roads and internal roads.

5. Comorate Social Responsibility (CSR) agreed upon by the proponent should be
implemented.

6. CSR shall be spent at a rate of Rs. 10 for production of every ton of granite building
stone in the quarry for the concerned local body, such as government institutions.

7. The amount earmarked yearly for the Corporate Social Responsibility (CSR)
activities will be spent for the Eco restoratien and welfare of the people living near
the project area and quarterly accounts should be produced before DEAC for
scrutiny.

8. The funds earmarked for environmental protection measures and CSR activities
should be kept in separate account and should not be diverted into other purposes.

. A green belt shall be developed along the boundary of the lease area.

10. Eco restoration including the minc closure plan will be done at the own cost of the
project proponent.

11. The mining operations shall be restricted to above groundwater table and it should
not intersect the groundwater table at any cost. _

12. Measures should be taken by the proponent to prevent dust emission by covering the
excavated mineral during transportation.

13. Approach roads should be maintained properly and it should be paved with
laterite/granite rubbles in order to increase infiltration of rainwater to the ground.

14. Sprinklers shall be installed and used in the project site to contain dust emissions.

15. Garland drain must be provided to control water pollution during rainy seasons.

16. Scientific method of mining shall be adopted and present vertical face of the quarry
must be brought in to benches as per the mining plan,

17. Where the height of the bench formed during earlier workings exceeds the maximum
reach of the excavator engaged for work, such bench height shall be reduced from
top 10 bottom,

18. Loose or hanging rock or mineral boulder on the side wall shall be dressed down
before engaging persons for work at the bottom of the bench,

19. Proper bench should be maintained as per the mining plan is compulsory.

20. The Project Proponent shouid carry out mining as per the approved mining plan only

21. Storage of explosives should be strictly done in accordance with relevant rules.

22. Blasting should be done in a controlled manner as specified by the regulations of
Explosives Department and accordingly as per mining plan.

ge]

Page3of 5

Pin 075004

| <
Scanned by CamScanner



23. A licensed person should supervise or control the blasting operations. b
24. The project proponent will carry out excavation activity, without disturbing the |

natural drainage pattern of the arca. ’
25. The drains should be regularly de sited and maintained properly. Check dams and

gully checks shall be constructed where required to arrest siltation. De siltation shall
also be done every year before the onset of monsoon.

26. A separate small plot to be maintained in the premise o preserve rare and endemic
species il any listed in the biodiversity assessment.

27. In order to monitor the flow and level of groundwater, minimum of three
piezometers is needed to be installed in cach mine, in the locations specified by
groundwater department.

28. Access roads to the quarry shall be tarred to contain dust emissions that may arisc
during the transportation of materials.

29. The borrowed/excavated pit shall be restored by the project proponent for useful

purpose(s), as specified in the presentation.

30. Workers/laborers shall be provided with facilities for drinking, canteen, sanitation,
place to rest etc. in the project site.

31. The workers on the site should be provided with required protective equipment such
as ear muffs, helmets etc.

32. Occupational health surveillance programme of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, 1f needed.

33. The soil and overburden shall be properly managed to prevent any kind of erosion.

34. The proponent should plant trees at lcast 5 times of the loss that has been occurred
while clearing the land for the project.

35. This order is valid only for 5 years or the expiry date of mining lease period w;ued
by the Government of Kerala, whichever is earlier.

36. Health and welfare measures for the persons employed shall be implemented.

37. The proponent should submit cluster certificate before commencing quarrying
activities.

38. Use 3540 KLD water to suppress dust that emits from the quarry.

39. The DEAC should be informed in writing, all the activitics done, during the
currency of the EC, regularly. The DEAC, at its liberty, will inspect the site to verify
the claim. It will be upon the propunent to satisly the DEAC of the activities done as
proposcd and approved by the DEIAA.
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/ ANNEYURE
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KERALA STATE POLLUTION CONTROL BOARD

FILE NO. :PCB/TVM-DO/ICO/AE1-515/2012
Date of 1ssue :30/03/2018

INTEGRATED CONSENT TO OPERATE - RENEWAL
Consent No : PCB/TVM-DO/ICO(R)/QRY/312/2018

Ref : 1. Your application dated 22/11/2016.
2. Your previous consent PCB/TVM-DO/ICO(R)/QRY-131/2016 Dated 11.02.16 Valid till 30/11/2016

The * Integrated Consent to Operate' issued as per reference above to M/s Quarry of T.H Vijayamohanan, Survey No.
11/1, Kurupuzha, Nedumangad, Thiruvananthapuram is hereby renewed up to 30/11/2021 and issued to M/s Quarry of
T.H Vijayamohanan, Survey No. 11/1, Kurupuzha, Nedumangad, Thiruvananthapuram The consent(s)/ variation
order(s) cited under reference are intcgral part of this renewal order and this order is subject to the conditions
stipulated therein and the following modifications/ additions.

1. GENERAL
S.No. Items Description

1 Category Red

2 Cl 20 Lakhs

3 Annual Fee Rs 4800/-

4 Fee Remitted Rs 24000/-

5 Validity 30.11.21

6 Renewal Date 30.9.2021

11. Stack Details

Stack No. iourcei of Emission Stack Height above Control
“mi Rate 3 >
8100 ate(Nm3/Hr) Ground Level(In| Roof Level(In Equipment
Meters) Meters)

1L CONDITIONS
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5.1 The location of the quarry shall be as per the approved drawing from village office attached along with
this consent. Quarrying area is restricted to the land having valid lease in resurvey no 11/1 total area 0.5023
hector with EC no 17/18 dated 24/3/18 validity up to 24/3/22, Mining and Geology letter of intent no
$17/DOT/ML/2017 dated 30/8/17.
5.2 This consent unless withdrawn earlier shall be valid up 30/11/2021. If the operation of the quarry is to be
continued after 30/11/2021 fresh application has to be submitted through online site krocmms.nic.in along
with valid lease/permit from Department of Mining & Geology, 2 months in advance to the date of expiry of
validity. .
5.3. After excavation at the site is completed, the land may be reclaimed or used for rain water harvesting
with protective barriers/any other suitable purpose like aquaculture approved by the authority.
5.4 The consent issued is subject to the conditions specified in the clearances issued by the Mining and
Geology Department and Explosive Department as per the provisions of the relevant statutes. .
5.5 It is the responsibility of occupier to ensure that quarrying activities arc restricted to only area sh0w1_'1 in
the attached drawing and at a distance more than 50 m from the nearby residences and public roads having
vehicular traffic. i _
5.6 All the necessary control measures provided should be maintained properly to ensure that the system 1s
adequate to control the air and water pollution caused by the functioning of the unit within the limit.
5.7 It is the responsibility of occupier to maintain minimum distance of 50m shall be maintained from the
boundary of quarry operation area to existing residential buildings, places of worship, public buildings,
public road having vehicular traffic, river or lake, railway line and bridges.
5.8 Boundary of quarrying area shall be fenced and demarcated.
5.9 Fugitive emission from the quarry premises and road leading to quarry shall be suppressed using water
sprinkling.
5.10 The suspended particulate matter (SPM) at boundary of the premises of the quarry shall not exceed the
following limit applicable to that area as per the National Ambient Air Quality Standards.
a) The PM10 in ambient air at the boundary shall not exceed 100 pg/m3
b) The PM2.5 in ambient air at thelm outside the boundary shall not exceed 60 ug/m3.
5.11 Regular wetting of the roads in the premises of the quarry and approach roads near the quarry shall be
done for avoiding excessive dust emission within and outside the boundary of the unit.
5.12 Any change in the particulars furnished in the references and/or in the identity of the occupier /
authorized agent shall be intimated to the Board within a week.
5.13 The sound level measured at 1.0m outside the boundary shall not exceed the limit as per the Ambient
Air Quality Standards in respect of Noise.
5.14 The validity of this consent may change subjected to the order of the Honorable Supreme Court/High
Court / NGT in related cases. Or the new orders issued by the government or other competent authority.
5.15 The consent issued from the Board will be valid only during the period when statutory or necessary
clearances from other concerned authorities are valid. The consent issued from the Board is only with
respect to the powers vested under the Water Act, 1974, Air Act, 1981 and Rules there under. The operation
of the unit shall be commenced only after obtaining clearances from all concerned authorities.
5.16 Quarrying operations shall be started only after obtaining the D & O license under the Kerala
Panchayath Raj Act from the concerned Local Self Government Institution and submitting a copy of the
same to the District Office of the Board.
5.17 The quarry should not be operated between 6.00 p.m. and 6.00 a.m. and Products shall be transported
with proper cover and after wetting to prevent spreading of dust.
5.18 Quarrying area shall be restricted in the arca shown in the drawing attached.
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5.19 Arrangement for rain w . P . .
- uic; ool rain water harvesting in the unit shall be done within one month for mecting the entire

waler I nen ~ ’ A — i A _
q ol quarry and crusher (in case of adjoining unit) and the same shall be reported in writing

All other conditions of ed C ;
s of the Integrated Consent to Operate issued as per reference above remain unchanged.

B U U B Digitally signed by BUU B
Date: 2018.03.31 11:24:06 +05'30°
DATE :30/03/2018 SIGNATURE & SEAL OF ISSUING AUTHORITY

ENVIRONMENTAL ENGINEER
THIRUVANANTHAPURAM

To

M/S Quarry of T.H Vijayamohanan,
Survey No. 451/2-1,

Kurupuzha, Nedumangad,
Thiruvananthapuram

1. This digitally signed document is legally valid as per the Information Technology Act 2000

2. For verifying this document pleasc go to krocmms.nic.in and search using date of issue/name of the
unit/Application Number in “Consent Granted Applications™ link in the home page of the Board’s Online Consent

Management and Monitoring System.
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